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2. That at page 4, line 16, for the word "six", the word "ten" be substituted.
3. That at page 4, line 20, for the word "five", the word "nine" be substituted.
CLAUSE 37

4 That at page 18, line 24, after the words "qualification to be equivalent”, the

words "for the purposes of teaching also." be inserted ”

STATUTORY RESOLUTIONS — Contd.
Cessation of all Clauses of Article 370 except Clause (1)
The Jammu and Kashmir Re-organisation Bill, 2019
AND
GOVERNMENT BILLS — Contd
The Jammu and Kashmir Re-organization Bill, 2019

The Jammu and Kashmir Reservation (Second
Amendment) Bill, 2019

SHRI BINOY VISWAM (Kerala): Sir, in the name of my Party, the Communist Party
of India, I oppose this Bill.

Sir, this Bill came to the House in a very conspiratorial manner. [ wonder why the
Government chose this path of conspiracy to make such a far-reaching change in our
Constitution. Sir, we all say that Kashmir 1s an integral part of India. It was, it 1s and
it will be an integral part of India. Saying that, the Government led by the BIP, today
paved the way for making Kashmir 'not an integral part of India'. It is giving leverage
to those people in Pakistan, the separatists, to say that Kashmir is no more a part of
India. The people are really afraid there. For the last more than one week, the Government
was building up a fear psychosis in the whole Valley saying that impending danger is
there on Jammu and Kashmir. Battalions of Armies, companies of Army men, are sent
to Jammu and Kashmir. Policemen are put in alert. A scene was developed there that
something 1s going to happen in Jammu and Kashmir. After creating such a dramatic
and fearful atmosphere, today moring at 11 O'clock, the Government came to the
Parliament to turn this conspiracy into practice. Sir, one State is ceased to be a part

of India. In that place, two UTs come to become part of India, the UT of Ladakh and
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the UT of Jammu and Kashmir, and the State of Jammu and Kashmir disappears from
the map of India. Sir, why is this dramatic and unimaginable way of doing things? No
democratic Government can think of doing politics in such a very ugly manner. That
1s the simple word I can use for that. [t was most ugly. It is a political approach of the
BIP and not India's national approach. India always believed that it is a country where
there is diversity. People have the right of upholding the diversity, but BJP has always
been saying, one nation-one religion and now, sometimes they say 'one leader' as well.
The BIP has got the right to preach and practice all the philosophy and politics that
it wants, but they should not try to impose that politics as national politics. Political
party and nation are different. The motive behind this Bill 1s imposing a particular
Party's politics on the country. Hence, it cannot be appreciated. That is why, 1 repeat,
the way in which this legislation has been brought in the House and the haste with
which it was done prove that the BIP is not for the unity of this country. It is not for
India's unity and not for keeping Kashmir as a part of India.

MR. DEPUTY CHAIRMAN: Please conclude. There are two more speakers to
speak on this.

SHRI BINOY VISWAM: Sir, I believe that the people of Kashmir and the people
of India would constantly and vehemently oppose this Bill. We are sure that a day
would come when people would change this draconian law and bring India's real ethics

and India's real essence back to the Indian Constitution.

SHRIMATT VANDANA CHAVAN (Maharashtra): Sir, for us Indians and for several
foreigners who visit Kashmir, Kashmir has always been a land of 'heaven on earth' for
its beauty. However, it is a matter of great pain and concern for all of us that it has
been under constant turmoil for several years now. Governments of the day have tried
their best to bring about peace. However, in the spurt of discontent and attacks by
terrorists, we have lost thousands of innocent lives in the past years. In spite of this,
however, we were able to establish a democratic process which we must compliment
our earlier governments for. Stalwarts like Sheikh Abdullah, Farooq Abdullah —I wish
to take names because we will not have a Chief Minister anymore for that State —shri
Ghulam Nabi Azad, Omar Abdullah, Mufti Mohammad Sayeed, have ail given their best
to the State to bring about development in spite of several challenges that they were

facing.
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Sir, there has always been a lot of discussion on whether Article 370 should be
done away with. There has always been a genuine concern for the development of
Kashmir and for establishing peace in this 'land of God'. Sir, we were shocked this
morning when the Reorganization Bill was brought in this House for introduction and

passing. It literally gave us goose-pimples.

Sir, it would have been so much better if this step was taken after discussion with
the leaders of the State and by building a consensus. It would have been so much
better if a decision had been taken when there was a State Government in existence.
It would have been so much better if the will of the people of Kashmir was taken into
consideration. And it would have been better if there was a democratic process followed
in this decision. Now that it seems that the Bill would be passed, we only hope that
the Government takes care that there is no backlash and there is no bloodshed. We
hope that this step would ensure peace for the State of Jammu and Kashmir and its

people.

Sir, once again, [ wish to reiterate that while hoping and praying for the best for
the people and citizens of Jammu and Kashmir, our brothers and sisters staying there,
we still consider that the way that this Bill was brought in the House was absolutely

condemnable and, therefore, NCP decides to abstain from voting. Thank you, Sir.
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SHRI P. CHIDAMBARAM (Maharashtra): Sir, as many of my colleagues have
said, this 1s a very sad thing. It 1s more than sad. In the Constitutional history of India,
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this will be a black day. I have no illusions that I can persuade anyone from the
Treasury Benches to listen to us or to appreciate our argument or to change their mind
or to defer this Bill. It will be an exercise in futility. If I stand up to speak and perform
this exercise in futility, it is because I speak through you in this House to future
generations of India. Momentarily, vou think you have scored a victory. The drum
beats that you will hear on the streets will certainly encourage you to believe that you
have scored a signal victory, or, as one of the hon. Members said, vou have corrected,
"a so-called injustice of history”. You are wrong, and history will prove you to be
wrong and future generations will realize what a grave mistake this House is making

today.

Sir, let me deal with a few things and close my speech. I certainly don't have the
heart to speak today. A few days ago, | wrote that the Lok Sabha 1s the House of the
People; the Rajya Sabha is the Council of States. Our foremost duty is to protect the
rights of the States, and by protecting the rights of the States, protect the rights of
the people of those States. Day after day, we fail to protect the rights of States. We
have passed numerous Bills which are on the Concurrent List. There has been no
consultation with any State, yet we pass those Bills completely oblivious of the rights
of the States. I wrote that we are reducing States to municipal administrations. Today,
we have gone a further step. You are not even reducing States to municipal
administrations; you are making States and you will make States your vassal. You will
reduce States to colonies, and you think you are doing something which is constitutional.
Sir, be that as it may, what have you done today? You are passing an Order under
Article 370, by which you are repealing the earlier Application Order and making a new
Application Order. Ostensibly, the purpose is to amend Article370, sub-Article (d), and
substitute the words, "Legislative Assembly" for the words "Constituent Assembly”.
Well, I am sure some wise men in the Law Ministry may have told you that it 1s
possible. T have no quarrel with anvone's wisdom. I could be wrong and they could
be right, but T think you have forgotten that you cannot modify Article 370 by an order
under Article 370. Article 370 enables you to modify such other provisions in the
Constitution. It is beyond my comprehension how Article 370 order can be used to
modify Article 370. T leave it there. I am certainly not competent to hold a class in law.
I may be wrong, but it is beyond my comprehension how Article 370 can be used to
modify Article 370 when the language of the Article is that you can modify other

provisions n the Constitution. You are doing another thing. You are passing two
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Resolutions today, hoping that you will pass. I am sure you will pass them. Under the
first Resolution, Article 370 itself will cease to exist. I know this is your manifesto
promise. You had said that you would repeal Article 370. By this Resolution, vou think
that you are repealing Article 370, but in repealing Article 370, you are unleashing the
forces which you cannot control. T have dealt with the State of Jammu and Kashmir.
Today, the hon. Home Minister deals with that State and more than anyone else, he
will appreciate what 1 am saying. Yes, there are a number of young men in the State
of Jammu and Kashmir, who have taken to violence, who preach secession and who
want to split Jammu and Kashmir from the Union of India. No one condones their
action, no one supports their action. The Congress party and every other party is
impeccably opposed to those voung men. While, there are thousands of other voung
men, for reasons which they think are good, pelted stones, thousands of other young
men for reasons which they think are good, called hartals. I have interacted with them.
I led a delegation of Parliament along with Shri Arun Jaitley. When we first visited the
State of Jammu and Kashmir, as Home Minster, they called a Aarial The whole State
was shut down. But, when [ led a Parliamentary delegation, along with Shri Arun Jaitley
and many other distinguished Members of Parliament, the whole State turned out to
receive us. Thousands and thousands of people came to see us. Thousands and
thousands of people came and represented to us and I have stated what I had gathered
from that experience. It was an eye-opener [or all of us. Not all citizens in Jammu and
Kashmir want; in fact, an overwhelming majority in Jammu and Kashmir, do not want
secession; do not want to leave the Union of India. You may disagree with me, but,
I believe that they want more autonomy. Now, whether you want to give them autonomy
or not, it is the prerogative of Government. But, I believe that they want autonomy.
Now, what are you doing by repealing Article 370? 1 fear, I genuinely fear hon. Home
Minister, that you are pushing thousands and thousands of young men from this
column to join the other column of a few hundreds. T sincerely hope that it will not

happen. But, if it happens, you will rue this day when you repeal Article 370.

The second thing that vou are doing is you are dismembering a State. You think
that you are doing it to the State of Jammu and Kashmir. But, what you are doing to
the State of Jammu and Kashmir, using these provisions, misinterpreting these provisions,
in fact, T could go on to say, by mischievously interpreting these provisions, what yvou

are doing to Jammu and Kashmir, can be done to any other State. Please tell me, why
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the mechanism that you have devised to dismember the State of Jammu and Kashmir
will not apply to any other State? Please convince us that Derek O'Brien and I are
wrong. All vou have to do is to dismiss an elected Government, dissolve the State
Legislature, promulgate President's Rule, declare Parliament to be the State Legislature
for the time being and divide the State. [ told my friend from Odisha, what stops our
future Government from carving out a Union Territory for the KBK Districts? What
stops our future Government from creating a Union Territory or a new State for North
Bengal? What stops our future Government from dividing Tamil Nadu? My friends from
ATADMK are here. They do not realise what they are doing. The same provisions, the
same method, the same Resolutions can be applied to any State. But, I think, in doing
it for Jammu and Kashmir, you have made a fatal legal error. I won't tell what the legal
error is now. You will discover it in due course but my greater concern is, what you

are doing today sends a very, very wrong signal to all the States of this country.

Sir, all T can do 1s appeal, appeal to the hon. Home Minister, even at this late stage,
stop, pause, reflect on what you are doing. If you are determined to repeal Article 370,
I can do nothing about it. It is between you and those who want Article 370 and the
Supreme Court of India but the other thing that you are doing, dismembering Jammu
and Kashmir, dismembering Jammu and Kashmir, for heaven's sake, in the name of the
people of India, T appeal to you, don't do that. Don't dismember that State. Tt is one
State. It came to us as one State. | do not want to recall history or those tall personalities
who brought Jammu and Kashmir to accede to India. Some names continue to
reverberate, Sardar Vallabhbhai Patel, V.P. Menon, N. Gopalaswami Ayyangar, they
brought Jammu and Kashmir under the Instrument of Accession. That 1s history. That
1s the historical document. It 1s as important as the Constitution of India but if you wish
to ignore history, if you wish to ignore the pact made with Maharaja Hari Singh, 1f you
wish to ignore what Sardar Vallabhbhai Patel was able to achieve in those difficult days,
it 1s your privilege; do what you like but what you are doing is wrong. Repealing Article
35A 1s wrong. Amending the Constitution invoking Article 370 is wrong. Doing away
with Article 370 1s wrong. Do all these wrongs; do all these wrongs; 1 am willing to,
oh my, I am willing to tolerate all those wrongs but for heaven's sake, don't dismember

Jammu and Kashmir, don't do that cardinal sin, don't do that monumental blunder.
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Sir, shortly after I was born, this country became free. This country is free,
democratic, republican, liberal and secular. All of us who are below the age of seventy,
all of you who are below the age of seventy, were born in such a country. Today, [
despair, how long will this country remain the country envisaged by the founding
fathers of our Constitution;, how long will it remain truly free, truly democratic, truly
republican, truly liberal, truly secular and truly a Union of States? India, that 1s, Bharat,
15 a Union of States. What you are doing 1s destroying that Union of States and what
you do today will have catastrophic consequences in the future. If you know what you
are doing, do it. If you know what you are doing, do it but please remember, you will
bear responsibility for the catastrophic consequences of this action. I stoutly oppose
what the Government is doing, and, we will sit here, listen to you and vote against what

you are doing.

SHRI PRASHANTA NANDA (Odisha): Sir, this is a memorable day. And this
memorable day waited for 19 years. When hon. Atal Bihari Vajpayee became Prime
Minister, journalists asked him that since abrogation of Article 370 was in his manifesto,
when he 1s going to do it. He said, "I have a fractured mandate. [ will wait when people
of India will give us the proper mandate to abrogate Article 370." 1 must say it a
memorable day, because the people of India endorsed it with a thumping majority by
voting for Shri Narendra Modi ji to be the Prime Minister. Indirectly, they have voted
in favour of abrogation of Article 370. 70 il H &H+1 a1 =1€] [Ham Out of 29 States,
28 States ® ell'l ggd T b &9 @l IAb HRI oAl BY bed ©, e sur] el
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Thank you very much.
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SHRI K. K. RAGHESH {Kerala): Sir, I stand to vehemently oppose this Bill that has
been brought here through unconstitutional means. We are witnessing assassination
of the Constitution and the democratic ethos and secular fabric of our country is being
questioned. Sir, with a nearly 32-line Resolution, the Government has killed the State
of Jammu and Kashmir. An extraordinary situation is prevailing in the State of Jammu
and Kashmir, which is no more now. Political leaders are being house-arrested. The
Government is saying that this particular Bill is being accepted by the people of Jammu
and Kashmir. If that is the case, why did you deploy 35,000 Army personnel in the State
of Jammu and Kashmir? Why did vou house-arrest all the leaders of different political
parties including CPM leader, Mr. Mohammed Yousuf Tarigami, who 1s also house-
arrested? Some regional parties are supporting this Bill. This may happen to all the
States including Tamil Nadu, Odisha, Andhra Pradesh and any other State. This 1s a
pathetic situation that exists now. I would like to read out a few lines of Pastor
Niemoller. He said, "First they came for socialists, and I did not speak out because 1
was not a socialist. Then they came for the trade unionists, and 1 did not speak out
because | was not a trade uniomist. Then they came for the Jews, and I did not speak
out because I was not a Jew. Then they came for me, and there was no one left to speak
for me." Sir, things are developing in such a way. Our Constitution is under threat.
What more to expect from a party which has adhered to the principle of fascistic Hindu
Rashtra 1deology. They have adhered to the fascistic, narcissist and Hitler ideology.
They must understand the history. They should go through history and find out what
happened to Hitler and Mussolini. They have to understand that. They are ruling our

country in an undemocratic manner. Our Constitution is under threat. [ request all the
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people of our country to stand united and fight against them. They are going to kill
our democracy. They are going to kill the Constitution. They are going to destroy the
secular fabric of our country. I request all the people. If the people want this, why are
Army personnel deployed there? They are killing the democracy. They are destroying
it. There is a kind of alienation that is taking place in Jammu and Kashmir. It is their
responsibility to reduce alienation. There was a promise. The then Home Minister had
promised for a dialogue and a political process. But why is the Government not doing
that? The Government 1s not ready to do certain political process. They are not going
for dialogue with stakeholders. Unfortunately, through this 32-line Resolution, they are
killing the State of Jammu and Kashmir. Hence, it would amount to further alienation
of the people of Kashmir I request the Government not to do it because we do not
want a Palestine State of India. We want the people. Kashmir, of course, is an integral
part of India. It 1s an integral part of India, but the people of Kashmir should feel that.
There should not be any alienation. So, they have to address the question of alienation.
This 1s not the way that they have to do it. They are killing democracy. They are killing
our Constitution. I request the Government to be very careful while taking this kind of
a drastic step which will further increase alienation of the people of Kashmir. With these
words, I once again thank you for giving me this opportunity. Thank you very much.

SHRI ABDUL WAHAB (Kerala): Thank you, Sir, for giving me the opportunity.

"lce, snow, the glacier,

All the three are water.

Two children {rom the same parents

- The Muslhims and the Hindus.

Why this gulf of hatred between the two?

Be pleased with the servants, of my Lord"

Prayed Sheikh Noor ud Din, a Kashmiri mystic regarded as the patron saint of
Kashmiris, who is commonly known as Sheikh ul Alam, Alamdar-e-Kashmir and Tajul
Auliya among the Muslims and whom Kashmir Pandits reverently call Nund Rishi and
Shahzanand. The question and praver posed by Sheikh Noor ud-Din has much relevance
n today's turbulent Kashmir.
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Uncertainty and panic has gripped Jammu and Kashmir amid rumours of imminent
abrogation of Article 35A of the Constitution and with the deployment of thousands
of extra troops to the valley. The speculation is rife. Yesterday, when I prepared this
there was a speculation but now this is a reality. The reality comes, about the suspension
or the cancellation of Article 370. Why is the Government in a hurry for these sorts
of actions, like the triple talag Bill and this Resolution relating to Article 3707 T agree
that it was in the manifesto of BIP. They have all the rights to adhere to their promises
given to the public. They have got the mandate. But, why can't they come with this
procedure in a legal way? Why have they not brought it in a proper manner? Why are
they not giving us some time to read these sorts of Bills and all? Suddenly, the Bills
are coming and are being passed like this one. How many Bills were passed in the last
few days? 1 request Shri Amit Shah to consider sending it to a Select Commuttee, and
to give us some tme; time to the citizens of India and Kashmiris also to discuss this

one and pass the Bill. Thank vou, Sir.

SHRI C. M. RAMESH (Andhra Pradesh): Sir, today is a historic day. It will remain
in the history. In this House, I have seen two State Re-organization Bills, that is, one;
the Andhra Pradesh Re-organization Act and, now, the Jammu and Kashmir
Reorganization Bill. In the beginning of bifurcation, it will give pain to the stakeholders.
Now, after bifurcation, it will be a gain; like they did here in the case of Andhra Pradesh
and Telangana. It is an example. Now, both States are progressing. There in Andhra
Pradesh, at the time of bifurcation, it was a progressive State and it was a development
State. There was no terrorism there; there was no violence but because people there
wanted 1it, the bifurcation happened. At the time of bifurcation, 1 also stood in protest
for so many days. In the beginning, it will give pain but not after that. At that time
of bifurcation, how did it happen? In Lok Sabha, they closed the doors; they suspended
the Treasury Benches' MPs; they removed the Chief Minister and the President's rule

had come.

They threw all Andhra Pradesh MPs out and television coverage was also closed.
There was no live telecast. Today 1s the day of Jammu and Kashmir bifurcation. I am
happy that all the parties and all the leaders have spoken. 1t is good for the country.
It 1s good for the nation. At the time of bifurcation, on that day, the same thing we had
said what Shri Chidambaram, Sir, has said today. On that day also, we also told the same
thing. It will happen, but, after the bifurcation, everybody will be happy. Both the States

are progressing. This is an example. Thank you very much, Sir.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI RAM DAS ATHAWALE): Sir, I strongly support this Bill,
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MR. CHAIRMAN: Hon. Members, I was a little disturbed in the morning because
on such an important Bill, I wanted that every section of the House should express their
views, whether in support of the Bill or against the Bill, that is left to you, and then,
send a message to the country that we had a very meamingful discussion. But,
unfortunately, for whatever reasons, I don't want to go into them, for some time, that
could not happen. Subsequently, T am happy that the House resumed discussion, and
all parties are expressing their viewpoint. Though the time 1s over, I have decided that
T will give time to some of the Members who want to speak now. And, of course, [ have
got some important names, like Shri Kapil Sibal from the Congress, and if any other
Member is left out, he can send a slip-rot four-five Members from the same party—
if any party, any individual, any group is left out, they can send a slip to me. T will
go through it also. And then, the Minister also, if they want to speak, if at all, I will
give permission. Then, [ will call them also. Now, Shri Kapil Sibal.

SHRI KAPIL SIBAL {Uttar Pradesh): Mr. Chairman, Sir, 1 thank you for giving me
this opportunity to speak.

MR. CHAIRMAN: You will have seven to eight minutes.
SHRI KAPIL SIBAL: Yes, Sir. [ will finish in seven to eight minutes.
MR. CHAIRMAN: That is what you suggested.

SHRI KAPIL SIBAL: Very kind of vou, Sir. Sir, today, is not a day to go back into

history. Today, 1s also not a day when we should be talking about law because, today,
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is a day when we should be thinking about why we are here; what the Constitution-
makers thought when they had framed this Constitution, why are we a democratic
nation; what should democracy involve; these are questions that we need to ask
ourselves today. Sir, I know that the Bill will be passed because you have manufactured
a majority. Therefore, we can do nothing about that. While you call this a moment
which is historic, only history will judge whether it is historic or not. @il gfderg
FATCT fF F7 I€ SITER UR el o, Wy Sfel U el € ] §9R i
F1 HE D] A TH B Dl DI F, J G 36 ke M| g3 IJe ¥
SIE™ Bl AW & 1 w9 e € 6 ifea € St BT go ¥ SR EHR U
g a1 3R Redcliff Award = gldl, &4 R Tl fear o i =i majority
1 principle o, SHBT AR S, T WG HIHR eAN G-I FHT T ol offep
arfera o I € 1% Redeliff Award @ SaNT B JaRIQR o, &4 de fefhol e
AR SHT qote W S-SR AR Ge H AR 3R g9 A € B 99 9HE WReR
Yol Higd g1 [AfFRex A1 9r1 370 9] @Y, ¥RER uel HIgd 81 ERI 370 oYl
SH g9y Wl 99l 8 W) o) T ol (smaE)...

MR. CHAIRMAN: Sibalji, my suggestion is, like Jawaharlal Nehru
..(Interruptions)... 30 TH TiAC 910 AT 98 SMETI H FHSIST, M9 46 syl
(). Like Jawaharlal Nehru, Sardar Patel was also our Deputy Prime Minister.

Better we avoid controversies because he 1s no more.

SHRI KAPIL SIBAL: T am just saying that this 1s part of history. I am not saying
anything myself.

MR. CHAIRMAN: Then they will try to say something else! ... {Interruptions)...

Go to other issues.

SHRI KAPIL SIBAL: I don't want to waste the two-three minutes that [ have.
Sardar Patel was clear that Junagadh must come to India even though the ruler was
a Muslim and he wanted to go to Pakistan. Sardar Patel was clear. The Kashmir ruler
wanted to come to India and because of Nehruji it happened, We won Kashmir. The

point that I was making is the Congress people won Kashmir. ... {Interruptions)...
#i U ded FERAM): I, W T G0N E

MR. CHAIRMAN: There can be difference of opinion. Let us leave it.
...{Interruptions)... We are concluding the debate.

* Expunged as ordered by the Chair.



114 Govermment [RATJTYASABHA] Bills

ot s e W, W TFH AV E
SHRI KAPIL SIBAL: Sir, [ am not yielding.

MR. CHAIRMAN: He is not yielding. § 3qe! &1 5 #Hier gl s ft, W
98l.. Kapilji, you are a very senior person. Please move on. Otherwise, A8l 81l

unnecessarily.

SHRI KAPIL SIBAL: I only said that we won Kashmir. Today, you have lost
Kashmir

MR. CHAIRMAN: That 1s your point, it 1s okay.

SHRI KAPIL SIBAL: We have won Kashmir, vou have lost Kashmir. How many
people will you name as individual terrorist under the UAPA in Kashmir ... (fnterruptions)...

ft |vmafer # amuet Hi oy A w4 B
SHRI KAPIL SIBAL: That 1s what 1s going to happen. ... (Inlerruptions)...

off Ty ©iw omu 98 SISTI I AR S 31U 99 ST It is not going
on record. Nothing will go on record except whoever 1 permit. ... (Interruptions)...
Bhupender Yadavji, please sit down. You can raise your point of order afterwards. Let

him conclude.

it Biter Rieer: T8 @ 919 7w © 5 A & a8k aFeds & ufa s
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dlehc= Ped €1 (FEEIH)... I Albadd BI definition & 5 &9 IAC FEE 11.00
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& Sl BMA & N €, olfh Sb a9 § el ST aren | # a1ro1 dael SaA1 el
dredl § & a8 T&de Y possible 82 & 39 W T =@l b¥7 gadl 91d A8 @
o 2y goelt Stegamlt ® & w2 817 amma &l el © womg @1, 98 & Weslesd
% HRJ HATE P, T8l F Members of the Legislature & HRI HTE $1, TR UifoicHa
sl &b WY Hellg dl, JAUISRE & R Helle &l 31U 9’1 370 WeH dhe=) Sl I8
&1, Hellg & [ W b ofl W@ @), Riib amusl At @ b siud U e €
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TR TR s ¥, B19W | 37idhs & | R SHEHHT $1 o™ Tt €1 srwst I SH
=il ar He &1 R, |e B e N 99 @1 A @) 919 @ed g1 g
TAN ORI IE fward @ ¥2 81 9 I 9 § Y9 ©1 379 3ol Felil, I 3
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b BT 39 TR o T P dissolution Hh, DT IR B dissolve HIH

.. .

MR. CHAIRMAN: Please conclude.

sft wfter Raeger: fHeT A1 territory &1 frelt & Y | faen @@ &1 3R s
T® e 11.00 91 o THd BT

MR. CHAIRMAN: Please conclude, Kapilji.

ot et Ryeger: v, ol 6 fde ol €1 gu &1 ol id, 3 8ud bhael gl

SHRI V. VIJAYASAT REDDY (Andhra Pradesh): Sir, just like Sibalji has spoken of
the other party, let him ask himself about what they have done in the case of the AP
Reorganisation Act. What have they done?

SHRI JAIRAM RAMESH: It went back to the Assembly. The draft was prepared.

MR. CHAIRMAN: Let him conclude. Mr. Reddy, let him conclude. I am also a

witness. Kapilji, please conclude. Shri Vijayasai Reddy, I am also a witness.

5t Bfter Ryeger: W, # baa g1 € Hbd I Aedl € 6 SR U wHe
8l b g UREfye feq & d ug S| avar € W anmud a9 1 U9 ag YRieRe
Tt arr) ) 3 arel €1 3ty oy dve 9 el WRReY @) 91d @Y ve 8l Rdle
F1 A P IE B, U A B TF o QR qolST U Fel, S HEE & g B e

B Q| (FTEF)...

MR. CHAIRMAN: What 1s it, Mr. Reddy?

ft ®iter faerer: sy @ Sl bed 391 Ww 8, ¥% U @l g @) we
P S IR © SR 91T B9 TS Thd o a9ed © & 89 T8 T glee diuH
F1 @ B, AR Ay kg 9 B Al

MR. CHAIRMAN: What is it, Mr. Reddy?
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sHielt BT T (STR UCT): M . (FFETH)...
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MR. CHATRMAN: What is it, Mr. Reddy? What are you saying? I have been told
that you have spoken. What is the question that vou are asking?

SHRI V. VITAYASAI REDDY: Sir, today morning, your good self waived off all the
relevant rules and allowed this subject. When Derek was speaking, he said you have
‘circumvented’. It is not circumvention. Your good self has waived it off. So,
'circumvention’ is not a correct word. That has to be expunged and it has to be replaced

with 'waiver'.
MR. CHAIRMAN: Now, Shrimati Nirmala Sitharaman.
SHRI BHUPENDER YADAV: Sir,...

MR. CHAIRMAN: Mr. Bhupender Yadav, if you have a point of order, then you
can speak. Otherwise, don't reply.

oAt yO=g TEE: W, W wise 3% TSy 2384) €1 BIg A A, SH A A
3= fawe waar &, fawa 59 UebR &1 q81 ST Aifey T a8 s ot snfufras
T | =1 Hivel Rt Sfl, 59 W & [Ggae e € offda # onuds Aem 3 H aw
bl @iEdl § b 4Rd 61 Ghdl & Uld 3 9Rd ¥l HYER dectd¥dlg ud Sl bl
AR I THdl H T ARG " | T§ Pl HERIA BT expression Tel €, 3R
HIUH YIS &1 PBIg stand |, A 1 e 4] ATSE S 9 Hebad ®, Alh wH g
& A S uld Sl daded [BA R §, SHS! WEAT Bl TAed © | gHbl FRBTe
ST |

MR. CHAIRMAN: Shrimati Nirmala Sitharaman. ... (fnferruptions)... Please sit down.
No, no; I have not allowed you. T called him because you raised it and he quoted a
rule. T was going through it. Before my response, you started responding to him. 1
suggest to the Members not to respond to each other. If you have a problem, you seek

my permission and, then, T will look into it.
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THE MINISTER OF FINANCE;, AND THE MINISTER OF CORPORATE AFFATIRS
(SHRIMATT NIRMALA SITHARAMAN): Mr. Chairman, Sir, I thank you very much for
giving me the opportunity to participate in this debate. It is a historic debate. In fact,
it is something which this country has been waiting for the last seventy vears. Even
as this has been going on since moming, many hon. Members have been receiving
messages from different parts of the country saying that they are extremely happy that
this Government has taken up this historic step with conviction to enable a greater

integration of Jammu and Kashmir into the country.

This is a major step. It is also a step which is a result of a lot of consultations.
I know many hon. Members in the opposition asked, 'Have you had any consultation
at all? 1 would like to draw their attention to say under the Manifesto of the BIP,
consultations did happen, not just this time. It has been one of the commitments of
the party since the time of Jan Sangh. And, Sir, if you take the name of Professor and
youngest Vice-Chancellor and Minister Shyama Prasad Mukherjee who was part of the
United Ministry headed by Shri Pandit Jawharlal Nehru, who took up this cause and,
we all know, he lost his life in a very, very suspicious circumstances, all in the name
of keeping one India, one Constitution —ene Samvidhan and one Pradhan. So, that
1s the kind of core belief that Jan Sangh and, subsequently, the BIP has. It is only as
a result of constant consultations, discussions with people concerned and even as
latest as 2019 Manifesto for the Lok Sabha elections, we elaborately mentioned the
need for abrogation of Article 370. All this has not gone without consultations. And,
therefore, don't think that we have popped it out or suddenly hatched a rabbit from
a cap; not at all. This has been going on for a long time and all of us have been talking

about it. This is one thing.

Secondly, haven't we seen, over the years, very progressive legislations? Some
of them have even taken place during the Congress time, like the 73rd and 74th
Constitution Amendment Acts. Did they implement effectively from the same time in the
rest of the country? No. There had to be a lot of persuasion, in spite of the merit of
the 1ssue, to make sure that such progressive legislations which are happening in the
entire country are vet to be implemented in Jammu and Kashmir. The one which all of
us have been talking about for several years 1s the equal rights for women, which 1s
not even today being implemented in Jammu and Kashmir! Sir, girls born in Jammu and

Kashmir are denied their property rights even as they get married to people settled
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outside J&K! Tt is a gross injustice and that gross injustice has never been addressed
with sincerity. Had only such kind of injustice been addressed, even before we took

it up today, the House would not have to see the scenes that it saw today.

Sir, I can tell you, even with many of us travelling to Jammu and Kashmir, we have
seen how SC, ST and Bakarwals about whom all of us speak never got their rights
when compared to the SC and ST in the rest of the country. Why should the special
status of Jammu and Kashmir start and end with discrimination against women,
discrimination against SC, discrimination against ST? If that 1s the special status, I don't
think any one of us in this House can be proud of that Jammu and Kashmir with a
difference with inequalities so profoundly written on its face. At least because of that,
hon. Members will forget the difference that they had otherwise, ideologically, and
come together today to say that we could not do it, but we are happy that vou are

doing it. We are with vou, while you are doing it.

To give a message to the entire country about the 1994 Resolution passed by the
Lok Sabha and this very House that Jammu and Kashmir being an integral part of India,
that it is not just Jammu and Kashmir which is with India now, but also that part of
Jammu and Kashmir which is under illegal occupation of Pakistan. It was a resolution
passed in the Parliament. I that 1s truly a resolution passed unanimously, shouldn't we
be keeping the letter and spirit of passing of that reselution? So, neither from the point
of view of human rights, nor from the point of view of equal rights for women nor {rom
the point of positive, affirmative action for SCs and STs, do we want to talk about
Jammu and Kashmir? ... but we want to talk about it because we created this whole
hype that the 'special status' 1s so sacrosanct that even if it denies human rights, we
will be with it. T am sorry, Sir, we have heard several times, people in Ladakh, who live
in a very large area, where the population is so sparse, having been demanding that
they want a status of Union Territory because it was too difficult to be administered.
We have heard it over and over again. But, we did not take any step. Today, I am glad,
after what is happening in this House, and later in Lok Sabha, we will be able to meet

that aspiration of every Ladakhi for a separate Union Territory for them.

Lastly, T am glad to say that a Union Territory with an elected legislature for
Jammu and Kashmir, inclusive of parts of Kashmir that are occupied by Pakistan, and

the Union Territory to take care of the needs of Ladakh, from the point of view of the
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aspirations of the people, from the point of view of development —today we call
Kashmir 'Paradise’; we all want it to be maintained with its pristine beauty; but, not one
person 1s willing to go and invest money, even to build a hotel there to receive the
tourists; no investment is happening in Jammu andKashmir, unless we take this step,
I am very grateful that the hon. Prime Minister has guided us, and the hon. Home
Minister has brought this Amendment Bill —and, with this development, [ am sure the
true development and integration of Jammu and Kashmir will happen now onwards.
Thank you, Sir.

SHRI JOSE K. MANI (Kerala): Sir, in Article 370 and 35(A), where the terms and
conditions for the bilateral treaty that made accession possible, where is the provision
for a plebiscite? This is a historic wrong being done to a State, promised autonomy
in its working and decisions. The dissolution of the Constituent Assembly makes sure
that the President does not need to consult representatives of the people of Jammu and
Kashmir. Moreover, Article 3 of the Jammu and Kashmir Constitution declares Jammu
and Kashmir to be an integral part of India. In the Preamble to the Constitution, the
object of the constitution of Jammu and Kashmir is to further define the existing
relationship of the State with the Union of India, as its integral part thereof. Moreover,
the people of the State are referred as permanent residents, not citizens. Article 370 is
not an issue of integration, but of autonomy. Those who advocate its deletion are more
concerned with the uniformity, rather than integration. Much like the current civil
agitation in Hong Kong, that is, the influence of the mainland China, we are moving
close to creating States, fomenting with anger, and being forcibly made into Union
Territories and there are sighs and screams of dissent among its citizens. Why has
Section 144 been imposed if the Government is going along with the wishes of the

citizens of Jammu and Kashmir? Should it be a cause of separation?

Let me conclude by saying that the Government should be more concerned about

integration than uniformity.
Thank you.

SHRI AMAR PATNAIK (Odisha): Thank you, Sir, for allowing me to make a

presentation on this topic.

As has already been spoken, there comes a time in the life of a nation when
momentous things happen. And, this is one such momentous thing, one historic thing.

But, as rightly said, whether history will judge it in a way that the Government would
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like to believe that it has brought about a sea change, or, it will be counter-productive,
will be judged in future. But, there is definitely one difference that is there in this
particular Resolution. In the history of this nation, there have been incidences; there
have been moments which have divided the country. But this is one Resolution where
people of a particular area are being integrated into the mainstream. Article 370 was
basically between Kashmiris and the Indians. This has, actually, brought them together.
Now, the question 1s: Whether Article 370 which was there in Jammu and Kashmir,
should that not have been there for the North-Eastern people of India, could that not
have been there for Sikkim? So, there is, probably, no justification for Article 370 in the
beginning, despite being whatever be the narrative. Now that we have come to a stage
of passing the Resolution, the Biju Janata Dal feels that this is a time to move forward.
There are two aspects to it. One is the Article 370 abrogation and the second one is
Reorganisation. Reorganisation of the State has taken place many times before in this
country. Out of the two important things that I have to point out, one is elections. The
democratic process should return to Jammu and Kashmir very, very early. The people
should believe in the democratic process; only then, the fruits of this change, this

historic change, will be reaped by the country.

The second aspect is development, that everyone is talking about, for the Kashmiris.
That should reach them. That should not reach to a group of people who burn schools
and, at the same time, send their children abroad for studies, to a group of people who
garner all the benefits, but do not give benefits to the people who are, actually, poor,
who do not get jobs. So, for this development, it is proposed that the transitional
phase, the transitional clauses, which have been written to be implemented within 12
months, 6 months or 9 months, should, actually, get implemented. Only then, the
confidence of the Kashmiri people on these changes will be felt. They will, actually,
come into the mainstream, into the Indian national flow or the Indian national development
process, and all the rules, all the benefits that come to rest of India would probably

go to them. Thank you, Sir.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I am on a very serious note;
while Ghulam Nabiji presented the historical perspective of Kashmir, Chidambaram
Sahib presented the constitutional perspective also. I have a perspective which is

personal to me and which also has a connect with the historical perspective. [ am a
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Kashmiri pandit, maybe the only Kashmiri pandit in Rajya Sabha today. Over a period
of 100 years, we know how Kashmiri pandits migrated out of Kashmir. The last big
exodus started after 1990. Since vesterday, the whole night, Kashmiri pandits have not
slept. They did not know what 1s going to happen in Kashmir. This is not a story; this
is not a fiction. From all over the world, I was getting telephone calls and messages.
The problem that I see now is that we have tried to resolve the issue the BJP way. The
BIP way was not the way where stakeholders were taken into confidence, because as
Advocate General, 1 know how stakes are divided. There is a Resolution passed by the
State Assembly. It is carried to the Parliament. Then, if Parhament says 'yes', it goes
back to the State. I saw it in Madhya Pradesh. I was Advocate General there. We
drafted the law at that time, the 2000 Reorganisation Act. There is a whole process of
integration that takes place. Now, I don't know, vou have created Union Territories. Can
all the Kashmiri pandits, actually, go back? Will they be able to go back? Maybe, if the
stakeholders were consulted, there was better bonhomie in bringing this whole enactment
or doing this legislative action; that may have been possible. During the lunch break,
I was talking to them again. All of them are sceptical whether they can actually go back!
All T am saying is, maybe, we missed out on a very historic consultative process in
this whole issue. If the Assembly had been in session there, the Assembly could have
been taken into confidence. If it was done with the consent of all, which 1s what the
Constitution envisages, people outside and the people who are yearning to go back

to their homelands would have been happier. Thank you.

MR. CHATRMAN: Shri Prakash Javadekar. ...(Interruptions)... Please focus on the

1ssue. ... {Interruptions)...

TTERTL, 3 SR FAAar] uRad= w5l TRl AT SR TR H#Al (31 uhrer TS al):
|ufd w1y, g3 dgd el & [ o ¥ wed Ua QldsliHe wH by ¥El R
. {TFEH)...

MR. CHATRMAN: Whoever is missed out and whoever has given the name, [ am
going through that. ... (Inferruptions)... Everybody has got an angle. ... (Interruptions)...

# AHTT SAESHR: W U el SR YRl dEe 9, dl 56 ugel § W
FART €| . ().

MR. CHAIRMAN: What 1s wrong? Why are we making such comments? If the
Minister has gone to the other House, what 1s wrong? He has not gone to his house?

-.{Interruptions)...
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sft uepTer A ®Y: WaY ¥ 2 b ewfiv 4 wify o 2 el ol e & S
PRy A oAl E1Qw WY d ellv g WY H SW @sd @l Wi 8l vl 8, wife
70 W ¥ ST BT S F OGRS S TG gRAT 7, T8 1T ATl W 81 I8 7
gafele | S9dT Wrd B e 2l § JF 9 da@ fFem o= ar) L cEm..

MR. CHAIRMAN: Please don't make comments while sitting. We are not doing

Justice to ourselves.

Y yarer smasEY: $fdd off Wt Siad € % 98l Right To Education @i A1
2| 981 U eFl® B @ A=t o) A8l Y IRaR F S9 oF arel BiE @ msde
el 725 widl e frerdr 2 eres el 1, urgde el 1 Sael Frged ude
firetar 2 2V STdl el e &1 am Sl 21 SRR & vEl T e e e g
5 I=pl g® oA AE] fTer ®, 9% ward g3 gH9 wardr 98T U UE T8l e

B 21
I ST B9R TPt 1 Rerdee & 9N # varar o 981 Scheduled Castes @1,

Scheduled Tribes @1, Sdd¥dieli @, did! @il & (odes =21 fiear an @t 92!
fireran o (=),

e & =T (sft T Tt aeTE): Scheduled Castes &1 Koy 21
ot 500 S GlS S (A1) e a3 i) MR ja MBT

sl Uh1eT SIS hY: Scheduled Castes &1 B, 9iferT T8 3® a7 B w4t =27 fireran,
(). Fifd T 941 98T, political B .(FEM)... Uh fiFe, . (@aum)... 2nfdae
370 & 9N W ST gHN Wil 9 9dra, S 9Ha BEl 97 o B ot is a transient
provision, I8 I 81l | 219 70 |iel ¥ w161 (a1 w9 difgy? w9wla #elgy,
TqH T Ayl §Id € b S Ud 370 F SETR @I QN QW W A W]
W & AR@ B S glRew fredt # e @ S e feda 8 98 i §
BN WIS-SEHl Bl T2 fefdl, sed guivaqul w8l wedr 8 Ub <9 ¥ o o,
gl e, S uae, 98 &9 g R I% oreeaare w991, wH al UE 9N
s w3 <Ray, analysis HRYI WW—W%WWW@W provision
forar oY AR Aferedrg B Ud AT Wil U9l g3, 98 Wl 9¥dl dRUl 8, I8
g HHSET qrRy |

Constitution §-Td THT 9Nd # AT Constituent Assembly oft, fa S &t
uifelamie @1 wnoer g3, Constituent Assembly WaT g3 1 99 97y &l 4 ¥s €l

fTransliteration in Urdu Script.
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S.00p.Mm

FEl & o g T 9o wg & o O o= TRl §, 96T a9 SRR
# AT BN B, A 98 ord Y EN? HiUd Sl $1 Aed £ 5 RTE @ BN &
g o Rerd smiieT o, 99 il el @ 8 9 @1 D.Ed. &R B 9%
off &S B899 99 WX H 44 o9 <EY @ 98 fflem I Now, they are well-
equippd.2TF gHIA & & § S9IR & Red! & uive 981 @ 9@ |

sft T S oS 981 60 W ¥ D.Ed. #¥ B.Ed. £|

5 Sl 9SS o Jls agila by 1 () e aME Glin) CMRY G il

sft wepTeT FEIFET: WX, TEERT WY U o1 2, 98f Wt D.Ed. &Y B.Ed. W&l
El (TIUF).. R S o9 SR B ().

SHRI GHULAM NABI AZAD: Jarmmu and Kashmir was the first to have B.Ed. and
M.Ed. Ask your PMO. ... (Interruptions)...

sft wmofer e, =i ...

2ft UemTIT TEEHT U1 § A0 O SN RS & ofEvl fgel uEdl 96 &
BIE @ T &, S9! D.ELEd. & S%%] B1dT1 &, oifdh 98l U8 21 & | .. (0Fe)...
# HUDT AL A AR E B BN & OH AT B AR 8| gH AT g
T TR T4 ¥l 1.5 M ¥ 4 O $UY IF B 5,000 TR et g
oy 9 9w W) F wEl oW e ure eNd &1 9@ B9 U9 uIE ¢ 9 5,000
THIORME & oy a7 &vd &, 99H 40-40 59N BIF A &1 91 9H1 &1 98 39691
21 & fr =% o wolonfy fiel, Uiy 89 919 N B T B g@r o
RE E

HETRd, U AUE AeAH ¥ Hed & 9 ge ¥ UH B 9ad &, B3 49 SHaEl
EEICECHERR I G M N 1R IO WA R A i | Ok M B M
SN & HEAF A B 8, @ FER ARG T UH R®T ATE G § 6 STal 99
BT A HrESl T81 Fe o™ 39 99 b gl ARG U GHH E, G99 Y U6 g
HA €, A SN G981 ST R A A7 A g A 39 EE B Uiy 8l gl
82 AN 99 9 S BT B, 91 81 R A A1 BN FER AN 9 B 957 =6
oY B, S9d 1 fTery & 99 ey e ey, ¥ =Y 99 =fey S 39ifey
I Ig fod oI T B s mieal ¥ 39 fog gwely famr € ofes faw wfdat
Y el W TE fRU B A B 99 SWey g9 980 A0S gl ¥ dEdl g

TTransliteration in Urdu Script.
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[#t TehTE STESEY]

& 3y &M T 9w 75 oM arel 24 wel | amew @ RusRE v €7 g3 fawem
& [ dd o4 g8 Rel ol | 3 Sy, o oud gdl ) s sl s sael
31 Rl 1 4 e e it sl s 1 2 Y et e s | B o R B ol e e
TR bl AT & | TS AN d&el bl & | WRd & AsidiHl $l, IRd & Al bl
3 Tt AMfEYI They want peace and progress, not terrorism. 3@garsg 3f g1
SrermeEniedl B FRUIR @b @1 T4, 396! JRNRET & &H Bhay 7, @ el
IHP [0 BIS ARl A1 UG g1 BIS AT<le 81 g3l Hilh bwilv &1 S
SrerTEaTiedt & |l AR €| HYHR Bl aram e gt aretm, Wit ofiY avant amecd
&1 aR) ava ofle wifd ®ram e & oy arret A ARl e @y g €1 9@ e
T fF o T <9 & sfoem ¥ fid & uer wifEd &0, safdT ' TEwl 6
M T ARy, AR H g W el FR | SEd-agd geds |

SHRI DEREK O'BRIEN (West Bengal): Mr. Chairman, Sir, it is. ... {Interruptions)...

MR. CHAIRMAN: Yes, Mr. Derek. ...(Interruptions)... Please. I have permitted
him. T am presiding over the House and also deciding. Why are you worrying? Yes,

Mr. Derek.

SHRI DEREK O'BRIEN: Thank you, Sir. I wish to quote two rules. The first is Rule
69(2). The Bill on the content about constitutional immorality —and why do we bring
the constitutional immorality and the procedural harakiri? Sir, the procedural harakiri
refers to Rule 69(2) because, as you said, you gave us the time, but in that limited time

we could not move any other motion.

MR. CHAIRMAN: That has been already addressed. We have given four hours

for the amendments.
SHRI DEREK O'BRIEN: Sir, now Rule 258; I must bring this to your notice.
MR. CHAIRMAN: Please don't raise issues in between unnecessarily.

SHRI DEREK O'BRIEN: No, Sir; I have a genuine problem. I am concerned about
Members of Parliament from my party who left Kolkata at 6.00 am. to reach here by
8.30 a.m. to participate in the voting, but they have been diverted to Amritsar because

of troop movement in Delhi.

MR. CHAIRMAN: So what? That happens to other people too sometimes.
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SHRI DEREK O'BRIEN: Sir, please protect me. Delay this by half-an-hour so that
our MPs can come because procedural harakiri is happening and constitutional

immorality is happening.

MR. CHAIRMAN: Please do not make sweeping remarks. You have made a
request. I would consider that. Now, the Minister has to come from the other House.
So, we would have Special Mentions now, as [ said in the morning, after that, we can
resume. ...(Interruptions)... We have got eight-nine names here. It cannot be one side

alone.
I T R | L B R L T T | S e |
ot I MUTe ATed (SR Ua¥): W), ¥ 2 fOFT 61 extra TH | o011 . (SCEF)...

it mafe: S € o AfTT| (=), ©iSll (). S E 2 9l
Y&l &1 1 91d 8 | What is this? ... (Inferruptions)... Your Party's allotted time is over.
... {Interruptions)... Talk to your Parhamentary Affairs Minister. ... {Interruptions)... 1

have to deal with various Members in the House. ...(Interruptions)...

Ul ¥ MU AeE: o g, TR | S| H YA e o, Saeay WEd sl E ol
(@) WY, 0 SR g @ Al (@EeE).. 9 Q9 b dgd g HEl 1@ siv
gl o HAl €1 (=)

MR. CHAIRMAN: The House and the Chairman is at liberty to alter the timings

and also adjust according to the situation that is required. Please understand this.

..(Interruptions)... <1 Mutel <l 2ma §iferg

Ol T AT aea: WY, o1l SiEse) R did 9 41 11 " d 3 i war
dydl e 9w € aWl §% Y od| 9 W g ABH o e © 6 ol aw
g 8l g1 56 Hiel, 1 HEHL 13 T8 sed ofl 98 SR 5 "l 9 Hidl off @
Sl 92 Ad1 €1 (e, 3 sad fad ve a1 981 @ d 99 W oigH Aad omisy |
ag Hl IEE wrfler &

X IR, W YEE TP HHA Sordl A1 SR "R e HAl Sff 5 ST qgd
21 satisfactory SIdE e 21| T was satisfied, @ife U < & ST @Tgdl §I EIEEIE
i fifew =i &1 9 &4 enlighten &Y T S S0 Union Territories s <1, @l
yrdl widas 4 20 @) Sg 28 Vg AN 7 &) W% 9 Union Territories feval u<ifl|
feradl ugll ar €l fererdl ugille aw WO €1 ferg d a1 wieuE 4 oA b,
Schedule One ¥, SN UEell argell € S¥M fod? That's why I want to know this.
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oft wmufer orft 819 MfRer =1 €1 89 o & 916 €1 ' . (=EF)... The

Law Minister 1s here.

al. IM MU ded: IR, H ol e 9 g g g
MR. CHAIRMAN: Ravi Shankarji, some enlightenment has to be there.

fafer afiw = w=i); waw Wi, e seagife iR EmT drenfirat wEt (3ft < wime
WRIG): T, AFFIE IM O St 9 sgudl 'iee € ais T € SR o |ma 9
e # & oW W 3 uew a9 9, w9 H o o 3R o ot 9| SRS, StNRES
AR wiiere, 3 ANl gQ orearer B W &9 9 99 dFl gew & g F a|
Sil 3w s, ol uRfire d qrd A gl @l e ¢ 1l HHe b qarT HERl
BT UIRG BT & RO A S W S 9, SHE URUIIERY Sl 1 uRdd
B T A dree # uRad & fy, o wew B e 20 € A1 28 ¥ BIS HoEn
HIMEE B MaTdal ol Ul &, s IR/E 3 # I8 A1F 2 . (AEF..

PROF. RAM GOPAL YADAYV: T am satisfied.
2t T vy TIIE: A, g |

MR. CHAIRMAN: We must really have such doubts to be raised meaningfully
and then some response must come from the other side. This 1s the way we have to

conduct ourselves. There 1s nothing wrong in it.

it ¥ vimw ware: W, a9 I e SO 9 e dd 21 ag A sgeripwd
e

MR. CHAIRMAN: He is a gentle man, that is a problem! Now, I am taking up Zero
Hour, giving a break to the Legislative Business for some time. After that, we will revert
to the lLegislative Business. Please try to understand. First name is of Dr. Sonal
Mansingh, then Shrimati Shanta Chhetri, Shri Vijay Goel, Shri Ram Kumar Kashyap, Shri
Rakesh Sinha, Shrimati Vandana Chavan...

KUMARI SELTA (Haryana): Sir, Kalitaji is number one. ... ({nferruptions)...

SHRI JATRAM RAMESH (Karnataka): Sir, you decided at 10.30 a.m. and at 11.00

am. you announced his resignation. What happened between 10.30 am. and 11.00 am.?

MR. CHAIRMAN: For information, I will tell you. T waited upto 10.30 am. But
some of the notices which were given yesterday and Friday, I would have decided them

beforehand also. Shri Jairam Ramesh 1s extra intelligent.
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That is a problem. Sometimes, I am not able to cope with him. Please remember,
on Friday, I said that whatever notices were given on Friday they would be valid for
Monday also. You know my observation from the Chair at that time. Secondly, today
morning, we had sent a Bulletin that this will be taken up in the evening. That is also
there in today's Bulletin. He has now ceased to be a Member of the House on his own.

He quit on his own. I also enquired from him. Now, Dr. Sonal Mansingh.

DR. SONAL MANSINGH (Nominated): Thank you very much for giving me this
opportunity to speak on this historic day on this important debate.

MR. CHAIRMAN: No, no, vou have given notice on "Two schemes for perennially
providing natural mineral water and unpolluted water for our cities." We are not on

Kashmir as of now. This is Zero Hour.

DR. SONAL MANSINGH: Okay, Sir. But, I will speak on art and culture. Then,

I will connect it to...

MR. CHAIRMAN: Please get ready before that. Is Shrimati Shanta Chhetri there?

You come back, Dr. Sonal Mansingh, check up; I will give you an opportunity.

DR. SONAL MANSINGH: I would like to connect the entire issue. I am not talking
on the issue. I want to talk about the art and culture traditions of our country once

again.
MR. CHAIRMAN: Please.
DR. SONAL MANSINGH: Sir, what 1s 1t!

MR. CHAIRMAN: You can only speak on a matter which 1s before the House.
I will call you. Please sit down. Someone should tell her also what exactly the subject
1s. She might have given two, three notices. She may have forgotten. Now, Shri Vijay
Goel.

MATTERS RAISED WITH PERMISSION

Problems of unauthorised colonies and constructions in Delhi

sft ferorer miwret (vroren): warafa ofl § wew @1 e faeell @1 waene vl ave
HTHN BT <re g |



